el

IN THE CENTRAL ADMINIST RATIVE TRIBUNAL, JAIFUR BENCH, JAIFRUR

OA 376/2001 with MA 444/2003 DATE OF <fDER; 30,1,200-
& MA 445/2003

J.S, Jodha son of Shri Omkar Singh aged about 57 vears, resident
of 1/3%/Champa lHagar, Beawar, at presant emploved on the past
of CI'5, Bzawar, Department of Telecomaunication,

ses e Applican’t,
VE RSUS

1. Union of India thiough its Secretary, Department of
Telecommunication (Bharat Saenchar Nigam Ltd,), New Delhi,

24 neral Manager, Department of Telecoamunication, Ajmer
(Bharat Sanchar Nigen Ltd,), Ajmer Division, Ajuer,

3

Jeee Respondents
Mr, Shiv Kumar, Counsél for the applicant,

Mone pr-,-nf for the re ,pundents.

CORAMV &

Hon'ble Mr, M,L, Chauhan, Member (Judicial)
Hon'ble Mr, A,K, Bhandari, Member (Administrvative)

ORJER (ORAL)

MA Na, 444/2003 has been filed for restoration of the
OA, which was diamissed in default on 18,1),2002, The applicae-
tion for rzstoration waz moved on 17,10,2003 after a lapss of
e year whrreas limitetion for moving auch aoplicatim is

thixty d ays, The applicént has &slso s filed an applicetion for
condmigbion of delay alongwith this M4, which wasz l‘ag'l__::.‘te]:ed
& MA Mo, 445/2003..
LI T
P,

ce of these ap}i'l',i cations was given to the respondents,
In the ):eply, it has been stated that ground talen by the

thet I was sick as he carld not move the application
for restoretion within prescribed period has keen comtroveriad
and the respondents have given the detailed p2riod during
which the applicant réemainzd on leave, KxXmr

\L

3. Fraon the reply affadavit, it is apparent that plea of
siclnass talen by the applicent cannot b2 accepted, AC-.«»L«Jingly
both these MAs zr2 diamissed, @/



b

4. W have veruseel the &’

haz not madse ot any case for

renarding x;rran’f of Digher pay scals wee, i, 20 .
OTEB Schzme inst2al of 20,4, 1992 and alzo Epefit under BCR
Schemz w,2,f, iu_;.j,._l,._l;;u?o insteadl of O1,07.1992,

5, In the r2ply, the rzspondents have taken specific stand
that the case of the epplicant was cwsider=d under both these

b
he yzar 12234 and he was found pot £it, They ha
alzo annsvzd copy of lettzr dated 0d,04,1934 (Anneuxe R/L), It
is further stzted that ths casze of the applicant was again

5
Schamas in +

2. L

considered in the year 1232 hbot was not foond fit, It iz stated
that vide order dated 145,2,1952, in the departmental ingui
under Ruls 164 of the Cantral Civil Szrvicz: (CCA) Rules, 1965
he was awapdad panishient of stoppage of one inciemiaat, These
fact: hav: nobt been conbrovertad by the applicant, In case the
applicant was jggrieved of non grant of TR/ promotion unds

BCR Scham® from the ralevent datz and hisz cas2 was wra gly

e jected by the respopdentsz in the yezar 1924 and 1952, he should
have agproached the Tritanal on thet occasion, Th2 applicent ha
not challenaed thess ordzrs vhereby he was deniad benefit under
Ore/ BGR Schems, Mz cannot bs e ond L""t"‘"l}, To rais® these plags at
this belsted stage, More partic .11-1:3.\,(‘1 1 0
filed any applicatin for condanation of ‘:‘u-;-la} .

fo Accordingly OA as wall) as

5
445/2003 are dismissad, No costs,
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